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OA=559,/96

Tist on 16.12 196 for admisq’oi. ,

N
( V.N. Mehrotra )
Vice~Chairman

2/16.12.96 SHri 5.C.Jha, counkel for the apblicant,
deard the learned counsel for the apnlicant on
- the’question'of admission, Admit., Issue notices to the
: l - rESpondents to file their r;;iy within four weeks from -
s '\\%()W ‘ W todqy. RQJOln’ior if any, may be filed within two
o&sffb ‘k;baﬂ &2*‘ weeks theredfter. Reguisites to be filed within a geek,
%‘@%&wifﬂ : o | )
O A AR ) : List on 25%,02.1997 before Registrar for completion »
q,\y\ W o ) . | .
o SR - of plegfdings«<
ST R AL R
SKJ /b’ﬂi( " (D.Purkayastha) ‘A.D.Saha)
) /\/52;/;//\!5 PR :xllemraer(J) Member (A)

/97
44
ézf
e
s

amveg{

3/2

51

!

5,2, 1997 The learned counsel for the applicant -
) e . TS
/é is present. Notices could not be issued due to - -
(,/ deficit stamp of Rs.,5 on edch envalope. Thelearned
o'
}7, counsel undertakes to file deficit stamp by 28.2 1997. .
T Pue up on 21.3.1997 for SR and W/s. . & —
( 8.P.sinha )
Dy.Registrer I/c ]
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- 8/05.08.97

SKI

None for the parties, W/s hes not’ye\i: "‘ -

.o
been filed, Put up on 6. 55 1997 for filing A
W/s(ﬂd SR of Y‘Tc”iﬁice; &F

( S’P.sinha )
o _ - Dy.Registrar I/c
. TY : : oo
-‘\;:aim : . i

ane;ggor the partties, W/s has not yet been.

Dy.Registrar I/c-

P . .
q, 1 : . - . A

None for the'parities. No W/s has yet been

filed. Put up on 15.7.1997 for filing W/s s &

last cha nc €a

( S.P.Sinha )
Dy.Registrar It .

None for the partl . W/s has not yet been

filed though sufficient time was given thérefo*‘e.
In the circumstances, let it be listed before the

Fon'bla Bench for-direction on 5. 8. 7. .

( S. P. Sinha )
Dy. Reglstrar J.‘/c

W/s not filed so far, Four weeks further time
is allowed for the same. Regoa.rxier may be filed w1th1n
two weeks thereafter.: _

List on 25,09, 1997 for directi.{n. '
(V.N?izgrotra)
Vice-Chairman
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\“4~${\», o 0A - 553/96

/ 25.9.97. | Since Bench is not available today, ‘the case

is adjourned to 28.11.97 for direction.

.:/cas/ -  ;." | ‘- - (u}>zygéﬁggggzi;;‘

Dy. Regigtrar,

' '10/28.11,97 Shri. S.<.Jha, counsel-for the abplicant.

| . W/s hasnot been filed so far, Four weeks

further time is allowed for the same. Rejoinder, if

any, may be-filed within two weeks therea
List for direction on 05,02,1998.

\

SKI- (s.bas~gupta) = (V.N.Mekrotra)

Member (A) - ' Vice-chairman
11/05,02,98 W/s not filed so far, Mr. P.K.Verma, learned
‘'~ + counsel for the respondents prays £or and allowed

four weeks further time to file W/s, Rejoimder, if any,
may be filed within two weeks thereafter,
List on 15,04,1998 for direction. v
; f E NS
. (V.'\X\/!Mehrotr&) »

vice-Chairman

s

L (R. Rangarajan)
SKI Membe r (A)

)

12,/ 15.4.98. W/S_not filed so far. List it on 9.7.98 for hearing.

In the mean time, W/S may be filed within four weeks. Rejoinder,
'if any, may be filad within two weeks thereafter.

ol ., b e —
(G. Narasimham) (L.R.K. Prasad)

Member (3) . | Mmember (A)
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MBS

. filed within three weeks thereafter, IList for <
direction on 7.12,1998; T Q\. '
( L.rR. X Prasad ) : .( - oy
o Rle N _ - ( V.N,Mehnp tra )
.- Memb?r (A) L Vice-~Chairman
15707212.99 None for the parties. <o - //
gy

08-559/96 B W
o ‘ o f

.13/9.7.98 . On the request made on bgha{ﬁ pf f}i '
the learned counsel for the.applicant
the caseﬁi$j§356u§§§§§;1he Respondents have
not filed Writtéﬁ Statement. Four weeks ' further
time is given for filiq§ the same and Rejoinder,
if any, “be filed within’two-Weeks thereafter.
List on 10th September, 1998 for.direction

with the name of Shri P.K.Verma, counsel for

-

the,Respoﬁdents. . Q{_/
- ) - 4 /AE! B . )
. ( L.R.K, Prasad ) ( V.N.Mehrotra ) '
SKS™ ° Member:(A) . . Vice-Chairman -
%8 - - W/s not filed so far, Four weeks further time

'is allowed for the asélme° Rejomder, if anyy may be'

wW/s not filed so far. Four weeks further time IS
allowed for the same, x9301nder may be filed within
two weeks thereafter, o |
List on 17,03,1999 for d

irection. |
W | , ¢:~q:‘€3:§;%b |
UQS& ' "

(Lakshman Jha) ‘ - (Lo % K. Frasad)
g KJ Membe r(J) ~ Member (&)
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16/17,3.1999 Shri KoM, Jha, counsel for the applicant,

None from the side of the respondents,

"W/s nél£filed so far, Let it now be
listed for hearing on 20, 5,1999, In the meanwhile,
the respondents may file their W/s, if so desired.

( L.R,K.Prasad ) (s, Narayan )
MES, | - Member (A) - . Vice-Chairman

17/20.5,99 £ “shri’ b C.Jha, pounsel for the appllcant.

7ghrl P K. Verma, Counsel for the respondents.

Wlth mutual consent , list it for hearing

on 28,6,99, In the meantime the applicaht is allowed
to file WS as a”last chance.

CXLyk9)2: o , é;/éea;uzzu.

AKJ , (Lakshmap Jha) (L.R.K.Prasad)
. Member(J) Member{a)
_%xx%xkkxixiix

18./ 28.6.99,

For want of time, list it on 13.8.99 for

"haaring.

¢;5~‘—€g>$i/,_\ ﬁ?i:gg;/”‘
/cBs/ (L.R.Ks PRASAD) | _ (5. NARAYAN)

MEMBER (A) o VI CE-CH AIRMAN
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‘ | QA=559/96 LI
19/10.8.99 For want of time, list it for hearing
on 1.9.99, '
ciﬂ// : o v
( Lakshman Jha ) | ( L. R.K//;Tasad )

S8KS ' Member (J) . Member (A)

) 20/1;9.99 ' None - for -the :applicant.-
sh. P.K.vVerma, counsel for the respondents.

List it for hearing on 28.10.99 .

' (L.JHA) ' (L .R .K . PRASAD)
MEMBER (J) _ MEMBER(A)
21/28.10.199 _ On the reQuest nmde on behalf & the

learned counsel foz the reSpondents, list it
for heariag on 4.1] 1999

“( Laksﬁggg Jha ) ' { L.R.¥;Prasad )

Member (J) Member (A)

" 4,\“"7 22/4.11 .99 List it for hearlng on 7.12.99.

A -y
( Lakshman Jha ).- g;,‘fw'i(L.R.Kf/EZQ;;§73

Member (J) | ~ Member (A)



v

23/7.

2572

SKI = . Member(a)

0. 4, 559/1996 °

]

12,1999 - Noqé £oL" the 'pértj:es‘;’ T
As it is similarly Sltuated case, let jt also
be listed for hearing .on 24;1.2000 alongwith |
. A 617/96 at 2,30 hours,
]
( Lakshman Jha ) - ( L.R.g Prasad )
B, Member (J) Member (A)

24/24 01 .4000 bhrl S C Jha, counsel for the applicant
None for the respondents. .
. By the oxder dat, 07,12,1999, passed in CA 559/ 96
‘ and OA 617/96, we gathe@ that these cases were to be
52, . heard along with OA N0.499/97 and CA 658/96. It appears
that all these four cases were simila rly situsted, Fure-
ther significant. to note is that OA No.499/97 & OA 658/96
- are Part-Heard matter beforea a different Bench consisting
‘ of Shri L. \.K.Prasad axgd ohn Ilakshman Jha.M(3) ' .
That being as such, let all the matters be placed//
before the appropriate Bench (aforesaid Bench) for further.
,imarlng on 02 04.2000 as Part-Heaxd matt.er. """"

iy . o i e e gS""

(L. Hhing I Jatas

Vice~Thaiman 4

A : . ’ ’ . .\l‘

2.2000 Shri P.k,Verma, counsel for the respordents,

<o _ 'On the request of the learned counsel
for the respondents, with consent, list it
for hearing on 9.2,2000 at 2.30 hours as part-"ueard,,

( La}(SMaM) B ( LeR.K Prasad )

ME, .. Member (J) . - : Member (A)




I O A,559/96.
|
26/9.2,2000 Shri 8.C,Jha, counsel for the applicant..

| Shri P, ¥,Verma, counsel for the r espondents,

. - ' Heard the léarﬁed'counsel for the parties,

- Argumerts con¢luded, List. i feor direction on 14,2,2
| for submissiean of Citations, |

-

e 7 —
( Lakshman Jha ) A ( L.R, RS.;P:;::; )
I B, , Member (J) . By Member (A)
|

S

"

27/14 2 2000 - sh. S.C.Jha, counsel for the applicant.
* None for'the respondents. = T '
’ " sh. Jha, counsel for the =x applicant
,‘g}v(ew’ ‘ ‘ | © °  ‘states that he will be filing‘ rejcinder to the
}y(j o &9” - | ' %S today. In thdt view of the matter, let it
9 A be llst/é as part-haard cn 2,3,2000 at 2,30 pm,

- . . AN - : O(/) . . . DYe
o FP T ART T (LuJHA) © (L.R.K.PRASAD)
. MEMBE R\J) : e . MEMBER{A)

$28/2.3,2000 Shri S.C,JRa, counsel for the applicant.
' " Shri S.p.Saramn, X to'Shfi‘P.'K.Verma,'Rly. counsel,

~

.
K Heard the learned coumsel for the parties,
Arguments concluded, List ‘it for direction on 8, 3,200C
for submission of certain papers.

| ( qush : K
ME, - akshnen ?) o (L.Ebe}m‘(gs)ad)

29/8. 3.2000  Shri s, . Jha, counsel for the applicant,
! S1'1.*:3. P. K, Verma, counsel for the respondents, |

Heard t‘r'xe learned counsel for the parties
- v Arguments coniiuiec‘l 'No futehr paper to-be submitt ed,
' {rders reserv

( Lakshman Jha )

. ) ( L.r.K Prasad )
: \,-’& Member (J) , - Member (A)
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30/4, 4.2000

31/2%. 5, 2000

MES,

0. 4,559/96/

Due to preoccupation with court work, the
order could not be passed, i‘he order is already
reserved,

| /'?L,, ) Pm{@f
( Lekshmald iJn( a ) | ( L.R.?Prasad)?

Memker (J) o Member (X&)

Common order prorounced kept in O, A,

No, 557/96. The O,A. is dismiSsed,
( Lakshman! Jha ) ( L R, & Prasad )

Member (J) Member (2)



